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PER : BENCH 

 

Heard on the miscellaneous application. 

2. Learned counsel for the applicant submits that they wish to withdraw 

the appeal filed bearing No. ST/87501/2015. 

3. Learned AR is also present. 

4. On perusal of the record, we notice that this appeal is filed against a 

show cause notice.  In our considered view, there is no provision in the Act 

to file an appeal against a show cause notice.  The appellant is warned not to 



ST/MISC/85615/2023 
                                                                                                                                                       IN 

ST/87501/2015 

tvu 

repeat such type of filing of appeal against a show cause notice.  We allow 

withdrawal of this appeal. 

5. Application is allowed and the appeal stands dismissed as withdrawn. 

(Dictated and pronounced in open court.) 
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